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e 14 THE HON'BLE HIGH COURT OF JUDICATURE Ap ALLAHABAD, \

‘ LUCKNOW_BENCH ,LUCKI 01/ o . 6

ke

”56& 1. Bansi Ial aged about 55 years son of Bhooréylal,
\l‘ resident of Malviya Hagar , Igbour Golony, 21locyk Fo,
24/10 Aishbagh Lucknow.
2+ Govind Dutt Trivedi aged about 50 years son of‘ Lala
| Ram Trivedi, resident of Qr.No.6-4 Sleeper'Ground
Alambagh Lucknow. '
5. Sardar.. Karam Singh aged gbout 55 years son of Sardar
Hari Singh, resident of Aishbagh 01d Laboyr Colony,
‘ Blcok No.53/6 Aishbagh Lucknow. R Y |

4 Ran lal aged about 57 years son of Chettawn ,resigent

==-= Petitioners

Versus
.« - 1. Union of Indig through Genergl lanager Northern Railway
| ' Baroda House, Ney Delhi.
| 2+ Deputy Chief rlechanical Engineer (W) s Horthern Railway

Locomoiive Works,'Charbagh, Lucknow.
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A Ti THE GOH'sil HIGH COUNT Or JUDIGATURE AT Au&mﬁm/
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YD No.
Bangil Lal and others -- Petitioners
Vexrsus
Union of India & ors. -- Opp=Parties.
I NDEX
Sl.No. Description Page No.
1 Writ Petition 1- 7
2. Affidavit 8- 9
"3,  Annexure No.1 (Lo py of letter
dte 2/12-ro from jo- 1o

the G, M.(P)HDLS
to the D.C qubo\N)/

Amv )
- )1
4. " Wo.2 (Copy of letter -
dt.duly/1964 )
5. " No.3 (Copy of represen- lGS"] b\
tation dt. nil )
'S - ’éﬁ
6. " No.4 (  =-do- )
| | _ I g
7. " lo.5 (uopy of seniority)
8. Vakalatnana t5 « If)
e
wacknow,dated ( 8.4 oiMigra)

hpril 9 » 1984.

L S
A < (7(44:/

Advocate
Jounsel for the Petitioners
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VRIT PutT 104 ULiDEst ARTICLE 220 OF THE

bOl-STITULIOM 0}21 IlsDIA .

The abovenamed petitioners respectfully state

as under ¢~

1. That initially the petitioners  were appointed

as Khalgsls under the opposite-party no.2 in the

yegr 1953 and the petitioner no.4 on 2.3.48.

Thereafter they were promoted to the higher post of
unskilled and then Basic Trades man in the year

1950 and petitioner no.4 on 21=11-55.

2 That the petitioners worked gs Basic Trades man
(BTM) since 1956 and 91.11.1955 in the Millwright
shop of Northern Railway locomotives Charbagh Lucknow
under the opp~partiese Theix tick%T numbers are
> M T 60

MT 260, MT 73 and MT 369 and MT T4 respectf%ély for

more than 3 years.

3, That on and from 1957 Northern Rallway cale into
oxigtence . Prior to it there was Bast Indian
Railway. Next higher post 10 that of Basic Trades
Man which is now known as senior skilled is skilled
one. Fifty percent of Yacancies is given to depart-

mental promotees and fifty percent is filled from

the post of ITradeg ApplﬁntIOGSO
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The petitioners officers have ever been satisfied
with them ( petitioners) working and their integrity

was ever verified by them (officers).

5. That in terms of oxders contained in Railway Board's
letter No.E(s)63 CPC/CI-5 dated 9.6.64 circulated vide
> GMe's letter ho.56/E/85-256 (Eiiw) the revised
procedure of treating the cadre of Basic Trades Man
(BTM) as distinct from the cadre of Skilled Artisans
came into force we.e+fs June 1958 and in.accordanca
with aforesald Board's letter dated 9.0.64 circulated
‘ vide aforesaid G.M.'s letter of even nunber dated
20-gi664 it was decided that the Basic "rades Man
(BTMO who have passed the requisite trsde test for
skilled cgtegories on completition of 3 years service
as Basic Trades Man, should be promoted to skilled
grades from the date of their passing Trade Test for
skilled artisans. It was further decided that they

will draw from the date of promotions “he pay to

St

which they would have been entitled had they been

promoted in skilled grade on becoming eligible for
promotion under the Ex~East Indian Railway procedure .

v
\ The true copy of the aforesaid order which has been
N framed by the Railway Board and communicated by
inCL
Q$£25 General Manager has a statutory force and is marked

E;g@ﬁgy as Annexure No.1 1o this writ petitione.
a\M\

6. That in view of this it is clear that seniority of
such Basic Trades Man (BTM) is to be determined from
the date they are given proforma fixation of pay in
the skilled grade as they would be eligible for
promotion in thls grade from that date.

¢ ‘ |
Sy - < giamison
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8.

9.

10.

11

P X

_4-

That the petitioners nos. i t0 3 appsared in the
TradeTest which was held in the year 1961 and
they were declgred successful in the said Trade -
Test when the result was declared in the year 1962.
The petitioner no. 4 sat in the Iraie Tesf of 1960
and he was declared successful in the year 1962

when the result was declagred.

That the petitioners then méde several representa=-
tions on which they were promoted from the rank of
Bagic Trades Man (BTM) Fitter to the(;anELOf
Skilled Fitter we.e.fe. 24.6.64. Only profomsg fixatiol
of pay was allowed from 17.1.62 and 1961 and not
seniority. The seniority in the Fitter group in the
Millwright shop and arrears of bay was given from

244641964, the true copy of the order is marked

.as Annexure 2 to this writ petition.

That in accordance to the provisions of rule
embodied as Annexure 1 the seniorisy in the Fitter
group of Millwright shop should have been glven
from 17-1-62 from when their proforma fixation

was allowed.

That accordingly the petitioners should have glso
been given the arrears of sal,ry etc. from 1961

and 17.2.62 but the opp~parties did not do SO.

That the petitioners there,fter made seéveral
representations, the true copyd of one of them is

marked as Annexure No.3 and 4 to this writ petitions

oty

C%QMW
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12. That in the month of February 1984 the opp~party
no.2 circulated the list of seniority in which the

petitioners have been agsigned the seniority from

!

the date  they were declared qualified in Trade Test,

~the true copy of which is marked as Annexure No.5

| f

to this writ ?etition but they have neither been

given the benefits of gseniority nor the arrears

of salary etc. for which they are legally entitled

as they have nat been considered for the higher post

of Mistry Grade II and Highly Skilled Gr.II posts which

are given on the basig of senioritye.

7
—

13. That the opp=parties gave the benefits of Annexure 1
- to some staff but not to the petitioners.

14. That many juniors of the petitioners hsve been
< promoted on account of +the error committed by the
\ opp~pariies in not complying wf%héthe rules embodied

- as Annexure No;1.

15, .That the petitioners have legal and statutory right
to be given the seniority and pay of skilled Artisuns
weesfs 19.2.62 and 1901 but they hnve not been given

T {882 , . . .
; 93‘35 : the fruits of geniozitiy cnd pay etc.

fﬂ\\4b ~ 16. That being aggrieved the petitioners prefer thig

# ) ;
wrlt petitiqu on the following amongst other

grounds .

57‘(2%9—@)7&/
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GROUNDS

(A) Because the 0pp-parties committed an error of law
in not complying with the statutory rule embodied

in Annexure 1.

(B) Because the opp-parties acted in clear contravention

of the provisions of Art. 14 and 16 of the Consti~

tution of India in adopting a policy of Pick and
chooge as far as the petitioners have not been
given the benefit of rule embodied in Annexure 1

whereas same others have been given,

(C) Because the Opp~parties ac ted arbitrarily and
illegally in not complying the provision of rule
embodied in Annexure 1 in rmfmxemrcaxiexike respect

to the petitioners.

(D) Because the opp-parties in colourakle exercise of

the powsr deprived the petitioners of their legitimate

right.

WHEREFORE the petitioners pray for the following

reliefs -

(i) that a writ, order, direction or command in the
nature of mandamus be issued directing the
opp~pzrties to give the frults of their

senlority in accoxdance +to Aunnexure 1 i.e.

to assign the seniority first in the cgtegory of
skilled Artisans from 17.1.62 and 1961 and theres:

after in the grade of Skilled Gr.II and then

~ C
O o S
G
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to Mistry Skilled Gr.Il and they be directed to give
the promotions to the petitioners accordingly and
further they be directed to give all the arrears
of salary inciements etc. etc. which ever has become

accrued in thelr favour.
(ii) Any other relief vhich the Hon'ble Court may just

and proper in the circumstances of the case be

a1s0 awarded to the petitioners.

(iii) Entire cost of the petition be awarded to the

S S
petitioners.
S kP
Lucknow.dated; (S.K. Misra)
April@§ s 1984. , A&woca?e
Coungel for the Petitioners.
S L
47 (zjfdi\p’(q/
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In the Hon'ble High Court of Judicature at Allahabaa/
4
Lucknow Bench, Lucknow.
v
h .
1984 WP Nq. /84
AFFID/?Q
X fﬁhi&@‘

Bangi Isl and others - Petitioners
Verslis
Union of India gnd another --- Opp=Partiesg.

AFFIDAVIT

I, Bansi Lal aged 55 years, son of Bhooreylal,
resident of Maliviya Nggar, Lgbour Colory Block No.24/10

Alshbagh Tucknow, do hereby solemnly affirm and state

as under -
[
4
T That the deponent is petition no.1 and pairokar of
petitioners 2 to 4 and is fully conversant with the
facts of the case.
L
1 2. That the contents of writ petition paragraphs 1 to 15
-4
| are true to my knowledge.
&, Lucknowdated Q‘:KECWI/Q/
b Deponent.
dpril § < 1984.
I, the abovenamed deponent do hereby
verify that the contents of this affidavit
/ i . w ‘ pargraphs 1 and 2 are true o my own knowledge.
%152

No part of it is false and nothing material




Y

v

has been concealed; so help me God.

Deponente

I identify the deponent
who has signhed before me.

‘v‘._.,.a—-»—rv-'

szfg<f¢vvz’z

Advocates

Sole%/;y affimmed before me. on 9 |\| &77
at 9-vv ade/pafie by /;Q/V“\/( 4/0
the deponent who is identified by
Shri % < (//\/'L’)\cﬂ\é*‘( .
¢clerk to Shri |
tdvoczte s High Court sAllahgbad »

I have satisfied myself by examining
the deponent that he understands the
contents of this affidavit which has been
read out and explained by me.

s
pehf=%

ov/252
al Yy L&’Z, | ,
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In the Hon'ble High Court of Judicgfmre at Allahgbsd ,

Lucknow Bench, Lucknowe

W.Po NO. /84

Bansilal and others ~=-=-  Petitioners
q A Versus

Union of India & others - Opp-Partieg.

—e—

ANNEXURE No.1

0
Gopy of the letter No.561E/85.256 (Eiiw) dated 2/12-70
from the G.M.(P) NDIS +to the Dy. Dy«CoE.(W)/AMV.,

Northern Railway.

N

Sub tSeniority of staff

Refs Your letter No.WwMC/756 G/dated 7-10-70

Rly. Bd's in their letter No.E(S)63 CPC c¢l.5
dated 9~6~64 copy circulated under this office endorsement
v  10.56/H/85.256 (Eiiw) dated 20.6.64, had decided that the
BIMs who have passed the requisite trade test for skilled
categories on cqmpletition of 3 years sexvice as basic
tradesman , should be promoted to skilled grade. They
VST will draw from the date of promotions the pay to which
’_29(2§2/' o they would have been entitled had they been promoted
gkilled grade on becoming eligible for promotion undex
(é%%?é{ the Ex+E.I1.Rly. procedure . In view of this it is clear
that seniority of such BIMs is to be determined from
the date they are given proforma fixation of pay in the
skilled grade as they would be eligible for promotion

e r——

in this grade from that date.

TRUE quY

AL

e
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In the Hon'ble High Court of Judicature at Allshabad ,

lucknow Bench, lucknowe

W.P. No. ~ of 84
Bansilal and others - Potitioners
Versus
Union of India and others - Opp=Parties.

ANHEXURE No.2

Noxrthern Railway Iocomotive Works Charbagh Lucknow

No«L/30E/HTS.1 Dated s -7-194

In continuation of this office letter no.6E/64
dated 24.6.64 the pay of the following of MIS shop
of these works is fixed in 4/5 %.110-180 as shown against

each of them. Arrear is payghle from 24.50.04.

Sl. lighe T.No. Desige Date on Pay Counted Re-
Noe which Rate towards marks
ounalified incre-
a8 Sk e ments
Artisan
ioeo
promoted
as Sk
Artisan.
1 2 3 4 5 6 7 8 9
.\5 Mowe Lok 6o Toua eer el R
1+ Rem Lal 74 Fitter 16.2.61 116/9°% % 7-2-67
113/~ 17.2.062 1 day
116/~ 17.2.63 NIL
119/~ 22.2.64 5 days
Pe GOthdDutt 73 " 1701062 110/“ 17.1.62
113/~- 17.1.63 Nil

116/' 1701064

zﬁé() N/



j 2T
1 2 3 4 5 6 7 8 9
5. Mata Pd. HIS/78  Fitter 17.1.62 110/~ 17.1.62
17.1.63 Nil
17.1.64
4. Bansi Ial 260 " 17.1.62 110 17.1.62
o 113 29,1.6% 12 days
116 10.1.64 11 "
5. Karam Singh 269 " 20.1.62 11C
11%
116
\
S
Forwarded to = CIK, Time Booth clerk (MTS) TFO/MIS
HC/PB & Tile Sheet
J WAAO/ R & PF
for information and necessary action.
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In the Hon'ble High Court of Judicature at Allshgbad s

N

Lucknow Bench, Lucknow.

VieF e N0 /84
Bansilal and others - Zetitioners
Vexrsus
Union of India gnd another  -- Opp=Parties.

ANNEXURE No«3

To

The Generzl Janager
Staff Complaint Section
N.Kly. Baroda House,
New Delhi.

Sub: Seniority of staff

Reference ¢ GM(P) lettier Ho.561E/85.256 (EiilW)
dated 2.12.1970 to Dy.C.eE. (W) AMU

Regpected Sir,

In reference to Gli(?) letter Ho. cited
above to Dy. CME/C& W AMU under reference +to Rly. Board
letter YNO.E(S)BB GG Cl.5, deted 9.6.64 we would like to

inform you as unéer that -

(a) In Kly. Boaxd letter No. quoted zbove, where it ig
ciearly mentionéd that the staff who has passed the trade
thak test of B.1 M. will be given the proforma fixation
from the dete on which they have passed the trade test

of skilled and their seniority will be treafed from

thelr pass ing the trade test of skilled.

(b) Instesd of given the seniority from that date we
have been given the seniority from the date by which we

have promoted as skilled.
O '

—.



1Y

—om XS
2 X\ /éb//
(¢) It is surprise to say that as per Rly. Board's

letter, our pay is charged as per instruction given in the

Board's letter and glso the profomma fixation was given

- from the date on which we have passed +the trade test of

Skilled i.04 17020620

(d) Due to which the junlor most are promoted as grade II

the in G.Il.

(e) We the undersigned staff of B.T.M. are neglected by the
Seniority, which should be given to us as per Rly. Board

and G.M«(P) letter referred gbove.

It isy therefore, recuested by your loxdship that
kindly look into the matter and a fresh order should be
given to Dy. C.M.E./W=CB Loco in reference to Rly. Boaxd
& GMoPo letter of dated 9¢6.194 & 20.6.74 for sympathe-
tically decision of our gseniority.So that we may be given ths
bendfit of Gr.II & Gr.I which our juniors colleggue are
getting at present.

Thanking you, Yours faithfully,

1. Govind Dutt Trivedi MT/73
2. Md.Ibrahim MT/32

3. Jeet Bahgdur MT

4. Mohd.Amir Ali HT/68

5. Bansilal MI 260

6. Ramlal MT 74
7. Barati Lal MT 59
8+ Mohanlal MT 60
9. Ram Autar MT 313

" 40. Karam Singh MT %69
11. Kurban Mohd. MT 385

Copy to 1.C'WOEO Nanyo MOD,L S
2., Additional C.M«E./W/loco through CB

%, Dy. C.M.E./Ioco Shop C.B. for information and
necessary action at your earliest.

TRUE COPY
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In the Hon'ble High Court of Judicature at Allahgbad ,

E%g/

Lucknow Bench, Lucknow. Y\qf\/
W.P. No, . /84,
Bansilgl and others --=-  Fetitioners
Versus
Union of India & others - (op~Parties.

ANNEXURE No.5

Northern Railway Locomotive Works
Charbagh Lucknowe

The Revised seniority list of Basic Tradesmen's of

Millwright Sec. Locoshop/CB/IKO letter No.307E dated
28+7+1985.

S.Ko. Name & Desigs T.No. Previous Seni- Present Seniority Remari

3. Baratilal
i

seniority ority position position :
assigned to be after after
in Ske. revised revised promotion
. grade. in senlority in nexi
s skilled grade.
~ /k .
1 2 p) 4 5 6 7 8
1. Sh.Jegt Ba?adur Pitter 2446464 17.1.62 Above Shri Topan
in HSK.Gx.l. MIS=12 MI-24 and below
Shri Mata Pd.
MT"71 .
5. Mohd. Ibrahim ™ =32  24.6.64 17.1.62 Above Topan

\MTS-24 and below
Shri Jeet Bahgdur
MT=-12

" . 0446464 1741462 Above Topan
59 4 {T=24 and Below
Shri Ibrghim

) R . HT-32,
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To,

i+ The Deputy Registrar,

\1 gs'
()

High Court of Judicature at Allahabad,
( Lucknow Bench ) Lucknow.

L]

Please allow inspection of the papers passed below. The application is
urgent/ ordinary. The applicant is not a party to the case.

) Whether
Full Des- | case pend-
cription ing or
of the case} decided

Full particulars

papers of which

Inspection is
required

e, cf QMCLV %

W. 7 te- ool /900G

@or)ys’,r' lal T U<

L
;

Name of | If applicant Office
person who [is not a party report
will inspect | reason for and
record inspection order
[ 9.2 ova
e
Office
Report
d
v ) .
S ¢ .{ ~
8 = /W
o0 Order for
o Inspection
S .
'V, @J‘&/
J - N Deputy
;{; >/ f Registrar
$ 3 ” e
S g
Date
3
v

o‘i&/&

Date

&

Inspection commnuced at

‘Inspection concluded at

Inspection fee paid by the applicant

Additional fee if any

W ¢ Jauda

Signature of appticant or
his Advocate

W

e

198
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In the Cent-al Aduwinstragtive Tribunal Allaghbad
Cireit 3ench Luckuow.

T4/ 156 3/87 (K'I.P.Np. 2066 of 1984)

Bansi Lal and others AP licants
Versus
Union of India and others Opp. Parties

ReJjly on behalf of the opposite parties.
]

Para 1: That the contents of paragrabh 1 of the
setit ion ;ara not disputed.

Para 2:; That the ?coutents of paragraph 2 of the
petition éare not disputed, except tiat

‘ Shri Rew Lal was bosted as Bl w, ef. 21,111,155

-)/875 and the date of prowotion of Shri 3zusi Lal

as BTM wé,s 1.3.58 and not as 195 as elleged

by hiu,

in revly to

Phra 3: ‘l‘hat/the;contenus of varagraph 3 of the
petition, it is not disputed tuat tie next
higher post to BTX is skilled fitter.

Zara 4:; Not dispﬁzted‘

Parg 5 That in &:-eply to the contents of paragraph 5
of the petition, issue of Letter No. 561K/
85,256 (Eiiw) dated 3/12-70 from the Gi(Z)
NILS as contained in Annexure o, 1 to the
petitioq is not denied, For the contents zsser-
ted the annexure i tself may kindly be referred
to. ;

Para 6: That thé contents of paragraph 6 of the

petition are not disputed. it is stated that

the petitioners were agsigned seniority as

per guidlines issued by Gi( P) NILS.




Para 7T

Para 8:

Pars 9:

Para 10:

Pars 1li:

%p
il
- 2.

Not admitted for want of record. It is subuitted
that such 0ld records are unot available being
weeded out in time limit,

That the contents ofmxxmxe paragraph 8 of the

writ petition are not adwitted. However it is

submitted that weniority alongwith proforma
fixation m?e allowed to the potl tioners and

on the basia of this thgi%?‘??rﬁo/éfég’;r HSK
Gr., IX vide 3,0,¥o. %45 dt, 4,7.'84. A true photo

stat copy of the said Staff Obder is annexed to

this reply &8 Annexure No, (-1,

That in reply to the contents of paragraph 9 of
the petition, it is submitted that seniority has
been assigneﬁ fiom the date they have passed

as Skilled fitter. and as provided in the wmse

of proforma fixation vide S,0, No. 207/MTSs as
contained in annexure ne. 5 to the petition,

That the contents of para.raph 10 of the petition
&te not admitted, It is stated that in case of_
proforma fixation arrears are ot permissible as
per extent rules as such they are not entitled

to the alleged claim. iJoreover the sawe cannot

be claimed in. the year 1984,

That the contents ofparagrabh 11 of the petition
are not admitted. It is stated that no such

representations are available in the office

record,

That in rebly to the contents of parg raph 12 of
thepetition, ths issue of seuilority list as
contained in Annexure No., 5 by #he aduainstration

L LI 3
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Q/P/;;ré 14; That the cont

Para 13

options given

- 3

are not dnied.
is stat ed that

whichever appl

Rest of thé contents are denied, It

after the revision of seniority, -

icants were entitled to the benefits

have been giv
40 7.'84 [}

to this reply

%u the same vide S,0,No. 545 dated

a true copy of which hgs been annexed .

as Anuexure No., (-1, Petitioners uo,

1,2 and 3 having opted for prowotion as HS Grade I:

and not as Mf:stri Grade 1I, they were promoted -

to HS Grade I

.

e

[ w.ef. 20.9.1'79 while petitionez: was

prouo ted as t‘% Grade ITI from 1,1.'78 as is evident

from the Aunekure aforesaid. True copy of the

to this reply

That in reply

by petitioner no.i to 3 are ant%ed

a8 Annexure No. (=2,

to the contents of paragraph 13 of

the petitioner, it is stated that benefits were

given to all
jnciluding the
from Annesure

It is futher

the persouns

o were entitled to,
1534 S & )
petiﬁioxlersL?s wounl.d be evident

No. (-1 annexed to this reply.

gtated that as per amexure No. C-1,

the petitioner No. 2,3 and 5 were further promo_ted

to HS Grade 1

woef, 11,12,182 and 39 ,9.'83 res.

Petitioner Np. 2 was promoted as HS Graie 1

w. ef. 3.8.'8%

1 w.e.f. 20.9
22-10-~184 isg

Ng. O~ 3. 60

as Already 8

ever of thea

correct seniprity,
i

|

and Bznsi Lal was DProiio ted HS Gnrade

, 184, A true cody of 8,0,839 dated

annexed to thsi reply as Amnexure

this reply

Lents of paragraph 14 are not denied.
Lated above, the petitioners, which

were entitled to were fixed on

given promotion as IS Grade 11

LI 4
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|
and thereaf ter as HS Grade 1, It is further
stated thftat therules have bean fully couplied

| |

Para 15: That in reply to the counteuts of paragraph ,

it is sta;ted th4t seniority has been correctly
assignediw. ef. the dates permiésible vide S, O.l
as contaigned in Annexure No. 5 to the petition,
They wera; allowed profonna‘ fixation whereever
pennissii;le and prbmoted to Grade II on seniority
being cofrected and given the benefits according
toths ex{j:ent rules., Nothing is due now. After
such cor%;'ections and giving the benefits gs
pemissiblée under extent rules, nothing remains
in the p%titi on which has become infructuous
and is li;,able to be dismissed as such,

»

Para 16: That thsflcontents of paragraph 16 of the petiti_on
are denié;ad. None of the grounds is tenab.e under
law, Theipetitioners are not entitlied to any ‘

relief, i‘he petij:ion itself has become infructumous

l
end is liable to be dismissed,

l "
'
‘

Lucknow @é\:\;///

dated:  .5.1992 | | s v EeEREd,
. . Soo I TUA FITHIAL
| Verification. T, A
L B. R Te u\\Aﬁ;Q\ working as [ySsH ’p%knnad G‘{&'\'&f
: Charbagh

in the office of Loco Workshop Xkamxkxgk Lucknows duly
authorised and cm[npetent to sign and verify the reply,

do hereby verify that the contents of paragraph 1 to 16

are based on information. derived from record which is

believed by we to. b? rue, Signed and verifieg is

of May 1992 at Ch&l’lb@ I&lcknow. ¢
- iV

A

L i j /4/:/
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~

St M 5 ¥S .
In terms of G.M,(P)/NDLS letter

Millweight have bean revised vide letter No,

iAccopdingly theke pay now fixed
"~ thelr juntors have been promoted

No,561E /85~

in terms of
as H,5k, Gr,

M. T-24 (2) B, L.Gupta MI=-37 as Gp, I fitter

- M e R W R e M e we S W I M m W

- e L

5 Moo | Neme % 1.New " Pey & Grade &
dr?un.
: l
Y 1, Shri Fekhoo Mi=-252 28?-400 34/
: 382,

330-480 400,

i 4 2
|

2, Jeet Bahadur Mi=-12 240-400 366,
: 314
3%0-480 3390

-
3. Mohd, Amir Mi-G68 2?0-400 314

|

4, Mohd, lbrahim Mi=32 260-400 8

WV
N |

l
|
3&?0-560 440

410,

470,
440

4 0
410
420,

452

382

330-480 00

410
420
430

3P0-560 452

464

382

330-480 400

410
42C
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